P
\ IN THE CENTRAL ADMINISTRATIVE TRIKUNAI.
AHMEDABAD BENCH '

0O.A. No. 349 Of 1992,
T.A. No.

DATE OF DECISION 4th September 1992.

Qn " / Yt : 1.2 2 = .o .
Shri M. M. Hakikmiya Petitioner

i M, S+ Trivedi et
HIETL 2. Avedi Advocate for the Petitioner(s)

Versus
Union of India and Orsg. ~ Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. : N. V. Krishnan Vice Chairman.
The Hon’ble Mr. R. C. Bhatt Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement §

2. To be referred to the Reporter or not §

3. Whether their Lordships wish to see the fair copy of the Judgement ? *

4. Whether it needs to be circulated to other Benches of the Tribunal ? ~




e

Shri Mohmed H:lim Mohmed Hakikmiye eeseesApplicant
Casual Labour,
Dist, Hitmatnagar,

Advocate Shri M.,S. Trivedi

Versus

l. Union of Indiz, through
The Director General
Ministry of Telecommunication,
New Delhi,

The Chief General Manager,
Telecommunication, Gujerat Circle,
Ahmedabad - 9%

3. Telecom District Engineer,
Himatnagar Division,
Himatnagar 383 001, « ¢ s Respondents,

Advocate : Shri Akil Kureshi.

ORAL JUDGEMNMENT

O.A. 349 of 1992, :
Date : 4th Sept. 1992

Per Hon'ble ¢ Shri R. C. Bhatt Member (J).

Shri Ik, S, Trivedi, Advocate, for the applicant

and Shri Akil Kureshi, Advocate for the respondents,
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Zi ‘hen the epplication came for admission today the

1

Learned Counsel for the applicent submitted that he will be
satisfied if the directions is given to the respondents to
cdispose off within a recasoneble period., The learned Counsecl
for the gespondehts Shri Akil Kureshi, who appeared for
the other side do not have eny scrious objection with such
directions,

,
3. Under these circumstances We admit this application
and dispose it off at the admission stage itself with the
direction to the respondent no,2 to dispose Annexure A=5
representation dated 23-10-91, within a period of four

Aoy

weeks from the date of recéipt of this order,

TL&/&) A %\//wu

(R.C.Ehatt) (N.V, Krlshnan)
~ ifember (J) Vice=Chairman,
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